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RE. DEMONSTRATION  BEFORE
PARLIAMENT BY ALL INDIA
GRAMIN BANK EMPLOYEES
AGAINST  DISCRIMINATION  AND
DISPARITY IN WAGE STRUCTURE
AND SERVICE CONDITIONS
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REA REPORTED STATEMENT BY
COMMERCE SECRETARY, CON-
FIRMING INDIA‘S DECISION TO UP-
GRADE INTELLECTUAL PROPER-
TY RIGHTS IN ACCORDANCE WITH
WORLD STANDARDS

DR. BIPLAB DASGUPTA (West
Bengal) : Sir, while our Minister of Com-
merce is doing a commendable job in
Singapore, at this moment, defending our
position against the western governments’
pressure to "bring in labour standards,
investment policies and all that, which we
welcome, I find that from his depart-
ment, certain other policies are enanating
which are not in conformity with the
position which this particular House has
taken in the past or with the decisions
declared by the Government in the past
or even in terms of the Common
Minimum Programme. I have nothing to
say against a civil servant. I am assuming
that the civil servant is speaking on be-
half of the Government and is enunciat-
ing its policies. Shri Tejendra Khanha
who is the Commerce Secretary has re-
cently come out with a number of state:
ments. I am opposed to both the subst-
ance and the language used. For exam-



